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CENTRAL #OMINTSTRATIVE TRIBUV AL
PRINCIPAL BINCH, Ncw Utthl

GANG. 775/195&
Iy
New Uelhi this the 2%~ day of May 1996

Hon'be 3hri 5¢R-'ﬁdiga,”ﬂemberﬁﬁ)

Hon'b'e omt. Lakshmi swaminethan, Memoerid)

1. Vasu Uev
/@ Nand La}
wi-1357 Nangal Raya
New Delhi-110046

2. Ramesh Chand
afo Bhola Ram
wl-1403 Nanga?l Raya
New Dethi

3. Dheram Pa)
3/e Mata Din
> V-26 01d Nanga) Raya
west dagarpur
New Det1hi-110046"

4, Ved Prakash
a/0 Randhir 2ingh
Ki=51/52 Gitanjali Park
wost dagarpur
New U81hi-110046

5. Ishwar Dutta
2/@ Chander Bhan
234/2-C CCVO Lins
De'hi Cantt-110010

6, Vidya shah
5/e Ram Jenam 2hah
wi=-609 Nanga) Raya
New Da1hi-110046

7, Dharam 23ingh
a/o Ranjest 23ingh
Ri-. 46 Nala Par Basti
Nangal Raya
New Dethi-110046

8., Haremdra ahah
3/0 Banshi 3hah
Au—2-430-0 Naraina Village
New UDehi

g, Ravindra Pratap
;éa Ram Pujan Prasad
-404A 1 &
gesd Nm.agrd Park
Patam Leleny
New Delhi
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10. Babu La1 //ﬁY}
2/0 Mange Ram \
Housa NQ-10 K\a/
Purani Nangal

Oe'hi Cantt-110010

11. Ishwar aingh
S/c Balbir aingh
House No.wé-444 Nanga" Raya
New De'hi

120 Nanu Ram
9/@ Nanak Chend
2-F/9 Supp1y Depet
Us'hi Cantt

13. Chand ham
3/e Prabhu Dayan
70 Pureni Nanga?
Uethi Cantte10

14. Rakssh Kumar
2/0 Retuy
P-8 Army Hespital
Kirbi PYacs
Dethi-10

15. Prem aagar
3/e Nasi Charan
R/e Vi1 -§0- Jharera
Ve hi Cantt-10

seepplicantsy
(by ahri Mahesh orivastava , hdvecate )
VeEhala

1e Unien ef India

through the Yecretary
Ministry ef Dsfence
Seuth Breck

New Derhi

<e Lentrsr Ordinence Depet
through the Cemmandant
Dethi Cantt-110010

3. The Employment Exchange
Ue'hi Cantt.

4. The Directer Lenerar
Directerate Gemsra’ Fer Ordnance services
Master Gapasranl of Urdnance Jdervicas
Army Headquarters

OHuw PO New Det1hi-11 eechespendsnts

(by ahri m.m. duden Advecats)
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JUDGMENT S/
'BLE S IGE A) . g

We have heard Shri M8rivastava for the
app licants and Shri Sudan for the respondents,

2. Admittedly, while the preerecruitment
formalities were in process, respondents received
letter dated 2181150 (Annexure-R/1) directing that

all action under the Spec ial Recruitwent Drive, 1949

be frozgm immedistely, and pursuant to those directions
they froze all further actiom of granting employ-ment
to the applicants who héd been selected in that
recruitment drivey

3. It is well settled( Hon'ble Supreme Court's
Ruling in Jai Singh Dalal Vs! State of Haryana (1993)
24 ATC 788) that "a candidate has no vested right

to compel the Govt,’ to complete the procegs of

selection and candidate selected for appoimtment have
no right for appointment? It is open to the Govt & at
a subsequent date not to fill up the posts, or resort

to fresh selection acording to revised criteria®

4. The applicants however contended that
the ban which was imposed has since been lifted and
several Govt. Organisations and Undertakings have

st arted recruitinmg SC/ST trhough spec ial recruitmemt
drive

S. This OA is disposed of with a directiom
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to the réspondentg that upon verificatjon by them

f réceipt of
if it transpires that
letter dated 2181 %0 has

within t wo months frop the date o
2 €opy of thisbrdep .
the ban imposed by

&cordance with
the %e&asent rules ang instructiong on the
subject & No Costs 4

( w@mxﬂ;u;gnn‘:gw ) (s.r, ER(M‘)

fug/



